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BEFORE THE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE
BENCH, CHENNAI

Misc. A. No. 6/2025 IN APPEAL No. 23 OF 2023

National Highway Authority of India,

Rep by its Chairman,

GS & 6, Sector-10, Dwarka,

New Delhi- 110075 ...Petitioner/ 2nd Respondent

Versus

1. Burugla Ramchander Rao,

S/o B. Gopal Rao, Aged 49 years,

R/o Narsimhulapully Village, Shayampet Mandal,

Hanmakonda District, Telangana- 506319.

And 17 Others ...Respondent(s) / Respondent(s)

Additional Affidavit filed by the Petitioner/
2" respondent

I Golla Durga Prasad S/o Venkatesham.G aged about 36
years, Project Director, Project Implementation Unit, Warangal,
National Highways Authority of India, having office at 1-7-
885/9/ 1B, Trimitra Residency, Nandi Hills, Near Raj Hotel, Hunter
Road, Hanamkonda, Telangana State - 506 001 do solemnly and

sincerely affirmed and state as follows;

1. I am the authorised signatory of the petitioner/2nd
Respondent herein and I am fully conversant with facts of this
case. As such I am competent to file this additional affidavit on
behalf of the National Highways Authority of India the

petitioner/2»d respondent herein.
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2. This miscellaneous application in M.A. No. 6 of 2025 in
disposed main Appeal, came up for admission on 02.05.2025
matter adjourned to 30.06.2025 for filing additional affidavit.

3. I respectfully submit and undertake on behalf of the NHAI
the above directions of this Hon’ble Tribunal will be scrupulously
followed and NHAI will abide by the Orders of this Hon’ble
Tribunal.

4. In this regard, I respectfully submit that the Project
“Construction of 4 lane Access Controlled New Greenfield Highway
Section from Mancherial to Warangal of NH 163G (Pkg I, II, III)
under Other Economic Corridor (NH(O)) programme as part of
Nagpur - Vijayawada Corridor on Hybrid Annuity mode in the state
of Telangana” is divided in to 3 no’s of packages for ease of

construction and the status of 3 packages is as under:

S.No

Name of the package

Status of the
project

Remarks

1

Construction of 4 lane Access
Controlled New Greenfield
Highway Section (Mancherial
— Warangal) from Narva
village at Design Ch. 3.834
Km to Puttapaka village at
Design Ch. 35.300 Km (Total
length 31.466 km) under

Other Economic Corridor (NH
(O)) programme as part of
Nagpur - Vijayawada Corridor
on Hybrid Annuity mode in
of

the state
(Package-I)

Telangana

Appointed date
declared to the
concessionaire
M/s MEIL
Puttapaka
Roadways
Private Limited
on 23.12.2024.
Therefore, the
schedule
completion time
of the project as
per Agreement
falls on
22.12.2026

Concessionaire
Megha
Constructions
got deployed on
Dec.-2024. By
May 2026 we
will reach to the
top of the layers
for initiating

plantation.

No. of Pages:-
No. of Corrns:-

D

National Highwa

g

cElcs
tor
TR
thority of India

ject Di

Project Implementation Wnit-Warangal.




S.No | Name of the package Status of the Remarks
project
2 | Construction of 4 lane Access | Appointed date | Concessionaire
Controlled New Greenfield declarec! to. s M/s MEIL
concessionaire
Highway Section (Mancherial | M/s MEIL | Pangidipalle
Pangidipalle
— Warangal) from Puttapaka Roadways Roadways

village at Design Ch. 35.300
Km to Pangidipalle village at
Design Ch. 72.350 Km (Total
length 37.050 km)
Other

under

Economic Corridor

Private Limited
On 13.06.2025.

Therefore, the
schedule
completion time
of the project as
per Agreement

Private Limited
got deployed on
June-2025. By
December-

2026, We will

(NH(O)) programme as part of falls on reach to the top
- . 12.06.2027

Nagpur - Vijayawada Corridor layers for

on Hybrid Annuity mode in initiating

the state of Telangana plantation.

3 | Construction of 4 lane Access | Provisional Concessionaire
Controlled New Greenfield | APPointed date |y /s MEIL
] 2 . .| declared to the
Highway Section (Mancherial : : Oorugonda
concessionaire
— Warangal) from Pangidipalle | M/s MEIL | Roadways
village at Design Ch. 72.350 | Oorugonda Private Limited
i Roadways

Km to Oorugonda village at Private Limited got deployed on

Design Ch. 112.240 Km (Total | on 13.06.2025. |June-2025.

length 39.890 km) under| Therefore, the |By December-

(NH(O)) programme as part of|  ©MHYE 15606 We will

completion time

Nagpur - Vijayawada Corridor | ,f the project as reach to the top

on HAM in the state of| per Agreement |layers for

Telangana (Package-III) falls on initiating

12.06.2027 _
plantation.
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4
5. Species of Median and Avenue plantation in
environmental protection along National highways.

Median plants
(i) Bougainvillae: these plants are valuable along roads for their
ability to thrive in polluted environments, acting as a
“Natural pollution filter” and contributing to aesthetic
beauty.

(ii) Caesalpinia species: these plants act as natural windbreaks
(reducing wind speed).
(i) Some C.species like C.pulcherrima can contribute air
purification by absorbing dust & pollutants.

(ii Flowers of these species attracts pollinators,
supporting biodiversity.

(iii) . Tecoma stans: these median plants can withstand

harsh climati conditions and even during drought conditions.

() Tecoma plants can “trap dust” which is nuisance,
especially in dry seasons.

(iv) Calliandra: these species help in improving soil fertility
and also prevents soil erosion.
(i) It has the ability to fix nitrogen from the atmosphere
into the soil.

(v)Henna: it is known for its ability to thrive in arid conditions,
requiring minimal water.
(1) Its deep root system can help to stabilize the soil &
prevent erosion.
(ii)It can also contribute to improving air quality by
absorbing pollutants.

Avenue plants
(i) Baniyan trees: these trees can capture large amounts of
carbondioxide from the atmosphere, contributing to climate
change mitigation.
(i) By absorbing carbon, they help in regulating the earth’s
climate and eGrRybaL:
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(ii) Prevents soil erosion and maintain health of local
ecosystems.

(ii) Peepal tree (Ficus religiosa): it is crucial for environmental
protection due to its high oxygen production, ability to absorb
carbondioxide and role in soil stabilization.

(i) Acts as natural air purifier (filters pollutants from the air,
improving air quality in urban & rural areas).
(ii) Helps in water infiltration and retention.

(iii) Bahunia purpurea: the trees deep root system & high shoot

make it suitable for slope stabilization, preventing soil erosion.

(i) It provides a habitat for diverse wildlife, including birds
butterflies and bees contributing to biodiversity.

(iv) Lagerstomia: helps in preventing soil erosion.
(i) These plants can absorb pollutants from the air,
potentially mitigating air pollution in urban environment.

(v)Dalbergia sisso: these trees are used as windbreaks to prevent
soil erosion by wind.

(i They can absorb a significant amount of carbon dioxide
annually, contributing to climate change mitigation efforts
and also nitrogen fixation.

(ii) These are the excellent pioneer species for restoring
degraded land and can be used in reforestation.

(vi) Kadamba tree: plays important role in absorbing pollutants
and harm full gases, making it beneficial for wurban
environments.

(1) Its lush foliage acts as a natural air purifier.

(vii) Terminalia arjuna: it plays a vital role in environmental
protection through soil conservation, biodiversity support and
air purification by absorbing carbon dioxide and releasing
oxygen. :

(i) Its broad canopy also helps in mitigating urban heat

island effect & creates cooler microclimates.

<
Naticnal Hig jty of _India
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(viii)Neem (azadiracta indica): can tolerates high levels of
pollution & have the capacity to recover even after lost of most
of their foliage.

(1) Helps in reducing evaporation.

(ix) Bignonia: play a vital role in environmental protection by
contributing to soil health, preventing erosion, and improving
local microclimates.

(i They can also be part of greenbelt development acting
as air pollution sinks and providing habitat for various
species.

(x) Tabebuia: play a significant role in environmental protection
by supporting biodiversity, improving air quality, and
contributing to habitat diversity.

(i) Trees have deep root systems that help prevent soil
erosion, especially on slopes and in areas prone to flooding.
6. As per the Revised Standard Operating Procedure (SOP-

2024) for implementation of Green Highways (Plantation,

Beautification and Landscaping) Policy-2015 of NHAI Policy

circular No. 7.4.14 /2024 dated 02rd September, 2024 of NHAI the

Revised Standard Operating Procedure (SOP) has to followed in

pursuant to the decision taken in 624t Executive Committee

Metting held on 26.07.2024, the Competent Authority of NHAI has

approved the Revised Standard Operation Procedure (SOP)-2024

for Implementation of Green Highways

(Plantation, Transplantation, Beautification and Maintenance)

Policy-2015 - Annexure-I.

7. Revised Standard Operative Procedure for the

implementation of Green Highways (Plantations, Transplantation,

Beautification and L ' e
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8. In the NHAI Policy circular 7.4.17 /2024 dated 22»d May,
2025 NHAI/ Policy Guidelines/Environment/2025 Policy Circular
No. 7.4.17 /2025 dated 22rd May, 2025 a Partial modification of the
SOP in the Annexure-II is made and the role of PIUs/ROs 9.3 is

modified as follows,

9.3. In Projects where Planation is not covered under the Scope
of Work of Concession/ Contract Agreement, RO will tie up
Plantation Works with Statement Government Agencies having a
good Track Record of such works and will obtain estimates
prepared according to IRC SP 21-2009 Guidelines to undertake
Plantations well in advance of the recommended time of start of
Planting Operations. For Project Implementation, State Forest
Department and other Government Agencies may be given
preference, in case State Agencies are not forthcoming with timely
response, RO will initiate the process of bidding as per the standard
RFP. In both cases, whether Plantation is undertaken through
Government Agency or Private Agency, RO will issue necessary
Administrative and Financial approval of the projects within Annual

Budget Allocation for each RO Annexure -III.

2.4 Plantation works should start only after substantial
completion of civil construction works. Avenue plantations should
be undertaken only in available land within the utilities, service

roads, structures etc.
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9. I respectfully submit as per the Standard Operating
Procedure (SOP-2024) for implementation of Green Highways
(Plantation, Beautification and Landscaping) Policy-2015 (As
amended in the 624t EC meeting on 26.07.2024) mentioned in
above the Annexures I to III Plantation works should start only
after substantial completion of civil construction works.I
undertake that Plantation works will start after substantial
completion of civil works in all three packages of the Project
mentioned above.The Plantation trees after substantial completion
of civil works will ensure that minimal mortality of trees. Only with
that objective it was mentioned in the table above in para 4 of this
affidavit under remarks column that for initiating plantation once
the Project Highways Roads will reach to the top of the layers.
Further it is submitted NHAI is scrupulously following Guidelines
on Landscaping and Tree Plantation published in November-2009
by Indian Roads Congress, Kama Koti Marg, Sector 6, R.K. Puram,
New Delhi-110 022 — Annexure -IV

10. Therefore, I respectfully submit that the expected time
limit for the completion of the entire Project (i,e., 3 nos of packages)
will take up to 31.05.2027 (tentative) as mentioned above, given
the progress of the land acquisition proceedings and taking
possession of land are cleared in the Project. The tree planting
(both in the median and in the outside area of the Highway) will be

effectively done once the highway top layers is reached. I
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9
NHAI is committed to implement the direction.of this Hon’ble
Court. To establish and demonstrate the above commitment of the
applicant NHAI to this Hon’ble Tribunal the applicant NHAI will
periodically report and submit compliance of tree plantation every
six months till the project is fully completed. I once again reiterate
that the applicant NHAI will implement the direction passed by this
Hon’ble Tribunal by the order dated 26.11.2024. Since the project
implementation is being delayed due to various other technical
difficulties and unforeseeable circumstances the applicant NHAI

has to seek extension of time for completion of the tree planting of

1,46,890 trees.

I sincerely pray this Hon’ble Tribunal may be pleased to
record the commitment and undertaking given by the applicant
NHAI in this additional affidavit.

11. Hence, it is just and necessary that this Hon’ble Tribunal
may be pleased to grant further time two years to file the

compliance report of planting 1,46,890 trees.

Hence, the circumstances it is humbly prayed this Hon’ble
Tribunal may be pleased to record the above undertaking affidavit
and grant further time two years to comply with the directions of
the Hon’ble Tribunal passed in the main Appeal No. 23 of 2023
judgment dated 26.11.2024 and thereby render justice.
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Solemnly affirmed at Warangal this Before Me
the ¢R'™day of July 2025 and the

Deponent has affixed his signature

In my presence. Notary Public

BEFORE THE NATIONAL GREEN
TRIBUNAL SOUTHERN ZONE
BENCH, CHENNAI

Misc Application No.6/2025
IN
APPEAL No. 23 OF 2023

National Highway Authority of India,
Rep by its Chairman,
GS & 6, Sector-10, Dwarka,
New Delhi- 110075
...Petitioner/ 2nd Respondent

Versus

1. Burugla Ramchander Rao,
S/o B. Gopal Rao, Aged 49 years,
And 17 Others
...Respondent(s) / Respondent(s)

Additional Affidavit filed by

the Petitioner/2" respondent

Mr. G. Chandrasekaran

W (M/S 796 /1987)
Ms.Varsha Chandrashekhar
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Annexure-I

WWWW

(Fre% aftasT A UsErT HaeE, ST q)
National Highways Authority of India

(Ministry of Road Transport and Highways, Government of India)
Si-5 F 6, HeeX-10, EE, 12 Rl - 110 075 @ G-5 & 6, Sector-10, Dwarka, New Delhi-110075
09 /Phone : 91-11-25074100 / 25074200

NHAI/ Policy Guidelines/ Environment/ 2025
Policy Circular No. 7.4.17/ 2025 dated 22" May, 2025

{Decision taken on E-Office File No. EGHDIV-12030/13/2024-ENV & GHD Division (Comp. No. 255174)}

Sub: Revised Standard Operating Procedure (SOP) for Implementation of Green

Highways (Plantation, Transplantation, Beautification and Maintenance)
Policy - 2015 -reg.

In partial modification of NHAI Policy Circular No. 7.4.14/2024 dated 02" September
2024 on Revised Standard Operating Procedure (SOP) for Implementation of Green Highways
(Plantation, Transplantation, Beautification and Maintenance) Policy -2015, the Para 9.3 is
modified as below:

(9) Role of PIUs/ ROs:

9.3 In Projects where Plantation is not covered under the Scope of Work of Concession/
Contract Agreement, RO will tie up Plantation Works with State Government Agencies
having a good Track Record of such works and will obtain estimates prepared
according to IRC SP 21 - 2009 Guidelines to undertake Plantations well in advance of
the recommended time of start of Planting Operations. For Project Implementation,
State Forest Department and other Government Agencies may be given preference, In
case State Agencies are not forthcoming with timely response, RO will initiate the
process of bidding as per the Standard RFP. In both cases, whether Plantation is
undertaken through Government Agency or Private Agency, RO will issue
necessary Administrative and Financial approval of the Projects within Annual
Budget Allocation for each RO.

2 The other text of the Policy Circular remains unchanged.

3 This issue with the approval of Competent Authority.

(CS. Sanjay Kuma%'jﬁate )
I/c Chief General Manager (Coord.)

To:
All Officers of NHAI HQ/ ROs/ PIUs/ CMUs/ Site Offices

Copy to:

1. Hindi Division for translation in Hindi.
2. Library for hosting the circular on library site.
3. Web Admin for circulation.

-



Annexure-II
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HIEE TS STHET Oifeesor
(V=% aRae &R Uomrt d9rE, 9RE @wR)
National Highways Authority of India %

(Ministry of Road Transport and Highways, Government of India)
Wi-5 Td 6, HeF-10, B, T Rl - 110 075 @ G-5 & 6, Sector-10, Dwarka, New Delhi-110075
LY /Phone : 91-11-25074100 / 25074200

NHAI/Policy Guidelines/ Environment/2024

Policy Circular No. 7.4.14/2024 dated 02"¢ September, 2024
{Decision taken on E-Office File No. EGHDIV-12030/13/2024-ENV & GHD Division (Comp. No. 255174)]

Sub: Revised Standard Operating Procedure (SOP) for Implementation of Green
Highways (Plantation, Transplantation, Beautification and Maintenance)
Policy - 2015 - reg.

Pursuant to the decision taken in 624! Executive Committee Meeting held on
26.07.2024, the Competent Authority of NHAI has approved the Revised Standard Operating
Procedure (SOP) -2024 for Implementation of Green Highways (Plantation, Transplantation,
Beautification and Maintenance) Policy -2015.

2. The Regional Officers are delegated with power of sanctioning all Plantation Projects
for Implementation of Green Highways (Plantation, Transplantation, Beautification and
Maintenance) Policy -2015, within annual budget allocation.

3. Accordingly, the Revised SOP- 2024 is enclosed.

4, Also following two NHAI Circulars are hereby withdrawn for being in contradiction to
the Revised SOP- 2024:

(a) NHAI/Policy Guidelines/Guidelines and Delegation of Power for Implementation of
Green Highways Projects/2017 No.1.1.24/2017, Dated the 18t December, 2017
regarding Guidelines and Delegation of Power for Implementation of Green
Highways Projects (Plantation, Transplantation, Beautification and Maintenance).

(b) NHAI Letter No. NHAI/GHD/02/02/23/2016/160 (E-163717)/ dated 21.10.2022
regarding the process of seeking approval for plantation projects submitted by
Regional Offices.

5. This issues with the approval of Competent Authority.

Encl.: As stated above

l 0 oqli)-tl

(CS. Sanjay Kumar Patel)
General Manager (Coord.)
To:
All Officers of NHAI HQ/ ROs/ PIUs/ CMUs/ Site Offices

Copy to:
1. Hindi Division for translation in Hindi.

2. Library for hosting the circular on library site.
3. Web Admin for circulation.
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Standard Operating Procedure (SOP- 2024)
for Implementation of
Green Highways (Plantations, Transplantation, Beautification and Landscaping)
Policy 2015
(As amended in the 624 EC Meeting on 26.07.2024)

1. Introduction:

1.1 Removal of trees is one of the necessary evils in the process of development of
Highways. It is obligatory to offset this loss by way of planting trees at all feasible
locations along the Highways. Highways should not be looked upon merely as a means
of transportation, but an integral part and parcel of the physical environment and
Socio-economic milieu. In the same manner, roadside plantations and median
plantations should not be considered as externalities, but an integral part of the
highway project.

1.2 Plantation is not a one-time activity. More than planting saplings, it is important to
ensure survival and vigor of the plantations through regular maintenance and
tending. Plantation activities, therefore, coincide with the full project life cycle and
beyond that.

1.3 With the above background, the Standard Operating Procedures (SOP) has been
prepared for implementation of Green Highways (Plantations, Transplantation,
Beautification and Landscaping) Policy 2015 to ensure Greening of Highways.

2. Integration of Greening of Highways into Project Design:

2.1 Plantation works are highly site-specific activities and depend on various factors like
choice of species, terrain, availability of area (Right of Way), soil type, climatic
conditions, etc. IRC: SP-21-2009 provides for detailed guidelines on landscaping and
tree plantations. The DPR consultants must prescribe the greening program on the
basis of these guidelines.

2.2 The costing of proposed plantation / transplantation works should be done as
precisely as possible by assessing number of rows of trees that can be planted in the
land available duly following the guidelines on spacing of rows and trees. A strip map
should be prepared, km wise, depicting the land available, number of rows of trees
and number of trees in each row. The costs must include protection to plantations
(through cheapest and effective means), watering and maintenance of plants for at
least 5 years after planting. Such cost of greening must be included in the project
cost.

2.3 The responsibilities of undertaking landscaping and plantation works must be
specified in the DPR. Avenue and Median plantations may be included within the
scope of the Contractor / Concessionaire to the extent possible.

2.4 Plantation works should start only after substantial completion of civil construction
works. Avenue plantations should be undertaken only in available land within the
ROW which is surplus after taking into account the requirements of future widening,
utilities, service roads, structures etc.

SOP for GHPs — 2024 Page 1 of 11
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3. Planting Operations:

3.1 The process for undertaking Avenue plantations and Median plantation may vary as
per the following different scenarios:

3.1 Plantation in Ongoing and completed projects:

3.1.1.1 The work of plantations included in the Contract / Concession Agreement
should continue as provided. Monitoring of such plantation works will be done
by the concerned Supervision Consultant / Independent Engineer / Authority
Engineer. No plantation project should be undertaken in those stretches where
the Contractor/Concessionaire are fulfilling their plantation obligations given
in the Contract/Concession Agreement and it is as per IRC SP 21 2009
Guidelines.

3.1.1.2 In case the Contractor / Concessionaire do not fulfill their obligations despite
all attempts, the work of plantations may be de-scoped from the relevant
Contract / Concession Agreement, and NHAI may make alternate arrangements
for ensuring plantations.

3.1.1.3 Wherever the plantation is found inadequate, NHAI will take up the plantation
works with its own funds in case the plantation cost is not included in the
Project Concession / Contract Agreement.

3.1.2 Plantation in the Projects which are vet to be awarded:

Plantation works may be awarded to Forest Department / Forest Development
Corporations (FDCs) or other similar State Government agencies if not included
in the scope of work of Contractor / Concessionaire. However, to promote
healthy competition, plantation works may also be awarded to empanelled
plantations Agencies / NGOs through competitive bidding process.

4, Plantation Project Award Process:

4.1 In case of Government agencies, plantation works may be allotted on the basis of
relevant schedule of rates (SOR) of the State Forest Department. For works not
included in the SOR of Forest Department, approved rates of other Agencies may be
adopted.

4.2 In case of Private Agencies, the Schedule of rates (SOR) for plantation projects shall
be scheduled rates for plantations of State Forest Department applicable for the
state. Actual cost of such works will, however, depend on the outcome of
competitive bidding.

4.3 In both cases, whether plantation is undertaken through Government Agency or
Private Agency, RO will issue necessary administrative and financial approval of the
projects within annual budget allocation for each RO.

4.4 The bidding process for private agencies will be in two stages. In the first stage
Regional Officers of NHAI will empanel private plantation agencies / NGOs for
developing a pool of qualified agencies following technical criteria as enclosed

SOP for GHPs — 2024 Page 2 of 11
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(Annexure - 1). Any private agency interested to participate in the competitive
bidding process for plantation works will be required to be first empanelled.

4.5 In the second stage, project specific RFP will be published / circulated based on
Least Cost Selection methodology by concerned Regional Office. In this competitive
bidding process only financial bids submitted by empanelled agencies will be opened
for lowest price discovery.

4.6 The bidding process for large projects of NH stretches will be in one stage without
prior empanelment of Agencies. The project specific RFP will be published /
circulated by concerned Regional Officer (RO). The competitive bidding process will
be based on two covers of technical and financial bids. The bidders will be evaluated
on appropriate weightage of technical and financial bid parameters according to
terms and procedure defined in RFP document.

4.7 The model documents will be periodically reviewed and modified as required,
conforming to NHAI Policy and relevant guidelines.

4.8 Plantation works will be awarded to Government agencies as a deposit work under
an MoU and to private agencies / NGOs etc under a Contract Agreement.

4.9 The plantation agency will be advised to involve local Joint Forest Management
Committees / Self Help Groups / NGOs / or any other recognized community based
organizations to ensure people’s participation.

4.10 The plantation agency including the Forest Department, will have no right
whatsoever on the land under plantation. Such Agency will not be authorized to
undertake any other form of plantation or any other activity on such land other than
that approved by NHAI.

4.11 For projects undertaken through Govt. Agencies, being deposit works, a provision for
mobilization advance may be made. Subsequent amount may be released as per
following payment schedule issued vide NHAI OM no 464 dated 19.07.2017, subject
to submission of Utilization Certificate and verification of plants survival as captured
through monitoring mechanism defined in clause 12 of monitoring and evaluation.

; Payment Schedule
S. No. Stage of Implementation (% of Project Cost)
1 Zero Year (Mobilisation of advance after Signing of 50%
Agreement )
2 First Year ( After planting work ) 10%
3 Second Year (post plantation manageme'rﬁl-t 10%
Maintenance, Casualty Replacement etc)
4 Third Year (Maintenance, Casualty Replacement etc 10%
5 Fourth Year (plantation Maintenance) 10%
6 Fifth Year (plantation Maintenance) 10%
Total 100%
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4.12 For projects undertaken through Private Agencies, provision for expenses after site
verification by PIUs / ROs may be made. The payments may be subsequently
reimbursed according to following schedule of payments issued vide NHAI OM no 361
dated 14.09.2017 after verification of plants survival as captured through monitoring
mechanism defined in clause 12 of monitoring and evaluation.

Payment
5-No, Stage (in percentage of project cost)
1 Signing of Agreement 0%
First Year - (Reimbursement for field preparation,
2 planting material, site / tree protection as per 30%
project details)
First Year - (Reimbursement for Planting,
3 insecticide, watering and manure procurement and 15%
application etc as per project details)
Second Year (Reimbursement for soil working,
weeding, watering and Casualty Replacement,
4 i : 3 15%
maintenance and protection etc as per project
details)
Third Year (Reimbursement for soil working,
5 weeding, watering and Casualty Replacement, 10%
maintenance and protection etc as per project
details) et
Fourth Year (Reimbursement for soil working,
6 weeding, watering, maintenance and protection etc 10%
as per project details) LS
Fifth Year (Reimbursement for soil working,
7 weeding, watering, maintenance and protection etc 10%
as per project details)
Project Completion (Successful completion of
8 : » : 10%
project deliverables as per project and agreement)
Total 100 %

4.13 The project implementation agencies should complete planting in year - 1 or as
specified in Memorandum of Understanding (MoU) / Contact Agreement and should
maintain sufficient planting stock for casualty replacement to maintain survival rate
of 90% with all plants of same age and growth every year in the project period.
Survival of Plants will be monitored through Web/Satellite/Mobile GIS Based Survival
Mapping of Plantation sites. Each site will be GIS enabled as polygon before
plantation and these polygons will be monitored from time-to-time by drone
photography/videography/satellite.

5. Performance Security and Retention Money:

In the projects awarded to private agency on the basis of competitive bidding process,
there shall be a provision of performance security and retention money to be deposited
by the implementing agency in a manner as specified in RFP and Contract Agreement.

SOP for GHPs — 2024
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This amount will be refundable to the agency at successful completion of the project
after the Defect Liability Period of Six Months in Normal Plantation and One Year in case
of Transplantation Projects.

6. Financing Pattern:

6.1 For NH projects (BOT/EPC) under approval/ appraisal stage, cost for undertaking
works related to plantations, landscaping, etc., will be included in the DPR of the
Projects.

6.2 For ongoing BOT/EPC projects, wherein plantations work are undertaken by the
Contractor / Concessionaire as per the scope of work of Concession / Contract
Agreement, plantations may be supervised by the concerned Supervision Consultant/
Independent Engineer / Authority Engineer; and where the plantation is not found
satisfactory or the Concessionaire is not willing to do the plantation, plantation
would be taken up at the risk and cost of the Contractor / Concessionaire.

6.3 For completed projects or projects currently under O&M, funds for maintenance of
plantations and plantation of new trees may be taken up from the funds available
under maintenance of highways.

6.4 Apart from project specific funds, efforts may be made by Green Highways Division
for convergence of funds from wvarious government schemes such as CAMPA,
MGNREGA etc.

6.5 Any project specific funds received will only be utilized for the purpose it has been
sanctioned. The standard guidelines and the process defined by Gol will be followed
for receipt of funds from external aided agencies.

6.6 The PSUs / Corporates and other institutions which are interested in either adopting
or funding plantations along National Highways under CSR or any other philanthropic
grant based scheme, may be allowed to do so. The CSR funding agencies (PSUs /
Corporates) may invest their CSR funds taking responsibility of direct implementation
of the projects for plantation / transplantation / landscaping / beautification and
maintenance on National Highways / Land Parcels following IRC - SP - 21 - 2009
guidelines.

7. Delegation of Powers:

The Standard delegation of powers of NHAI shall be applicable for implementation of
Green Highways Projects of Plantation / Transplantation / Beautification / Landscaping and
maintenance along National Highways. The Regional Officer shall issue necessary
administrative and financial approval of plantation projects within annual budget allocation
for each RO and will conduct entire process of empanelment, tender process, project award,
implementation and monitoring of plantation work plan.

8. Role of DPR Consultant:

8.1 Project-specific greening program, including landscaping, turfing, median
plantations, and avenue plantations will be included in the DPR as per the existing
IRC: SP-21-2009 norms and other prevailing guidelines. As far as feasible, the
proposal for greening should be based on site specific conditions such as space
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availability in the RoW, requirement of future widening, space required for services
and utilities, number of rows to be planted, climatic factors etc. Further, the general
scheme of plantation would involve provision of hedges along the outer edge of the
RoW so as to safeguard the RoW from any encroachments as well as creating green
boundary for RoW, single row of crown trees in the area available for the service
roads in non - inhabited areas and a mix of bush type of plantations in the medians.

8.2 The costing of proposed plantations / transplantations should be done as precisely
as possible based on the state specific government schedule of rates preferably
forest schedule rates. The costs must include protection of plants (through cheapest
and effective means), watering and maintenance of plants for at least 5 years after
planting.

8.3 The DPR consultant will also ensure that the conditions stipulated by Statutory
Authorities with respect to greening of highways are reflected in the Project Report
with matching specifications for carrying out the mandated works and costs.

9. Role of PlUs / ROs:

9.1 The concerned PIU and RO should recommend the DPR only after ensuring that the
greening of highways is integrated into the Project Design, IRC specifications have
been followed and relevant cost norms have been used to arrive at the cost of
greening.

9.2 PIU/RO will ensure that the Concessionaire / Contractor fulfill the contractual
obligations pertaining to greening of highways as provided in the relevant
Concession/ Contract Agreement for the ongoing projects. Any violation must be
reported in time and corrective measures must be taken as provided in the
Concession / Contract Agreement. In such cases plantation may be taken up at the
risk and cost of the Concessionaire / Contractor.

9.3 In projects where plantation is not covered under the scope of work of Concession /
Contract Agreement, RO will tie up plantation works with State Government Agencies
having a good track record of such works and will obtain estimates prepared
according to IRC SP 21 - 2009 guidelines to undertake plantations well in advance of
the recommended time of start of planting operations. For project implementation,
State Forest Department and other Government Agencies may be given preference,
In case State Agencies are not forthcoming with timely response, RO will initiate the
process of bidding as per the standard RFP. In both the cases, whether plantation is
undertaken through State Government Agencies or Private Agencies, RO will first
seek prior administrative and financial sanction from Competent Authority of NHAI.
The proposals will be submitted to Green Highways Division for seeking
administrative and financial sanction.

9.4 A strip map of areas available for plantations will be prepared and will be
authenticated by the concerned Independent Engineer, PD and RO.

9.5 The cost estimates must be based on the Schedule of Rates of Govt. Departments,
preferably the Forest Department. For works not included in the SOR of Forest
Department, approved rates of other Agencies may be adopted. PD will ensure that
the proposals received from Government Agencies carry the Technical and
Administrative sanction of the concerned Government Department as per the State
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Policy. A certificate to this effect must accompany the proposal forwarded by PD to
RO. For Private Agencies the actual cost of works will, however, depend on the
outcome of competitive bidding. For plantation protection, the cheaper
material/option should be considered. In case of irrigation plan, drip irrigation may
be used for median plantation as plantation through tankers would pose safety
hazard. For avenue plantation the cheaper option of irrigation should be considered.

The PIU will recommend release of payment to the Project Implementation Agency
as and when due, as per the approved payment schedule in the MOU / Contract
Agreement.

The Regional Officer, will share copies of approved plantation projects with NHAI-
HQ after ensuring that there are no anomalies with regard to said policy.

10. Role of Technical Divisions of NHAI HQs:

10.1

10.2

10.3

Before sending the project for appraisal and approval, it must be ensured that all
relevant norms as defined under this SOP have been complied with.

In case of BOT (Toll)/HAM or EPC projects, only median and avenue plantations may
be included within the scope of work of the Contractor / Concessionaire as per IRC
SP: 21:2009 guidelines of tree plantation and landscaping. The scope of plantation
for EPC contracts shall include maintenance and casualty replacement during entire
DLP period. The works of plantations, transplantation, beautification & landscaping
will be subject to strict enforcement.

Before transfer on completion of DLP in any EPC project to next O&M Agency,
inventory of existing plantations shall be made. If the quantity and quality of
plantation is not found commensurate and satisfactory, then action must be taken
as per the Contract Agreement.

11. Role of the Green Highways Divisions at NHAI HQs:

i B PN

11.2

11.4

11.5

Only those proposals will be referred to the Green Highways Division NHAI-HQ which
are having policy implications.

The respective Joint Advisor (Env. & Plantations) in the Regional Office will examine
proposal with respect to the suitability of species and proposed planting operations
and recommend the proposal for approval of the Competent Authority. The role of
Green Highways Division will be limited to perspective planning, approval of Annual
Plantation Action Plan, overseeing implementations as per the plan, monitoring,
evaluation, development, removal of anomalies, if any, and maintenance of
database for plantation in NHAI and policy facilitation.

The Green Highways Division will compile database of plantations and will monitor
and evaluate the progress of plantations. Discrepancies found during the course of
monitoring will be communicated to the concerned Technical Division and RO with
suggestions for corrective measures.

Preparing a perspective plan for greening of highways and finalizing Annual
Plantation Programs.

Examining the plantation proposals with respect to environment related parameters
and recommending the proposals from environmental angle.
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Developing and maintaining a dynamic data base for monitoring and evaluation of
greening of highways.

1Z. Role of Joint Advisors (Env. &Plantations) in the Regional Offices:

12.1

12.2

12.3

12.4

The Joint Advisors (Env. & Plantations) in the Regional Offices will examine the
plantation proposals in all aspects including conformity with Green Highways Policy
2015, IRC Guidelines, Standard Operating Procedure, Policy Circulars of NHAI, Choice
of species, item of works, conformity with the local schedule of rates, propriety of
costs etc. and recommend the same for approval by the Regional Officer.

The Joint Advisor (Env. & Plantations) will supervise implementation with respect to
timelines, inspect plantations, issue advisories and cause to maintain records like
Plantation Journal for each plantation.

The survival percentage and growth of seedlings in the young plantations up to 5
years will be assessed by the Joint Advisors (Env. & Plantations) with the assistance
from Young Professionals (Plantations)/Plantation Associate, the Regional Officers,
and AE/IE and record the same in Plantation Journal and Datalake under intimation
to NHAI-HQ.

The Joint Advisors (Env. & Plantations) will oversee from time to time the proper
selection of healthy seedlings in the nurseries, casualty replacement, watering
arrangements and protection measures among other operations necessary to raise a
successful plantation.

13. Monitoring and Evaluation:

13.1

135:2

13.5

13.4

Green Highways Division in consultation with the Technical Divisions will ensure that
the provisions of the Concession / Contract Agreement are being followed in case of
ongoing projects and corrective measures are taken in timely manner so that
greening of highways is achieved as envisaged.

Concurrent monitoring and evaluation of greening of Highways will be ensured with
the help of integrated project monitoring IT Tools of NHAI and support of technical
persons working at ROs and PIUs office of NHAI.

The Green Highways Division may work for Institutional arrangement of third party
participation in monitoring and evaluation of Greening Program in the light of Green
Highways Policy Directives, IRC - SP - 21- 2009 guidelines and NHAI’s Instructions.

Plantation area is to be e-tagged and GPS enabled for entire life cycle of plantation
since site preparation. Survival of plants will be monitored through
Web/Satellite/Mobile GIS based survival mapping of plantation sites. Each site will
be GIS enabled as polygon before plantation and these polygons will be monitored
from time-to-time by drone photography/videography/satellite.

14. Sharing of Usufructs:

The Usufruct sharing from plantations raised on NHAI land will be determined and
approved by competent authority as per Green Highways Policy 2015.
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15. Compliance to Forest Conservation Act and Local Laws:

Before starting any plantation, the local forest department will be consulted for
ensuring compliance to any regulation in force that may affect raising, maintenance, and
harvesting of the raised plantation. Necessary modifications will be made in the plantation
scheme in consultation with the forest department to ensure compliance to law and to avoid
complications at the time of harvesting and transportation of forest produce. In case the
State Government has any provision for registration of such plantations, the same will be
ensured under the relevant scheme.
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Annexure - 1

(Empanelment of Private Agencies for Plantation)

1. Empanelment of Agencies will be done at RO Level.
2. Empanelment of Agencies will be valid for 2 years from the date of empanelment.

3. All Private Agencies i.e. Private Limited Company, Proprietorship Firm, Cooperative,
NGOs, Registered Societies, SHGs, Gram Panchayats, JFMCs, Watershed Committees etc
having required experience and expertise in plantation and allied activities can apply for
empanelment.

4. Agencies will be empanelled in two categories:

4.1 Category A: The agencies having plantation experience of implementing minimum
one plantation project of Rs 5 lakh - 20 lakh project cost. These agencies will qualify
to bid for National Highways Plantation project of 2 kms length and 2000 plants.

4.2 Category B: The agencies having plantation experience of implementing two or
more plantation projects of project cost Rs 5 lakhs each or one or more projects of
project cost minimum Rs 20 lakh. These agencies will qualify to bid for National
Highways Plantation project of about 10 kms length and 5000 - 10000 plants.

4.3 Agencies once empanelled under category A, can be upgraded to higher category B
once they acquire requisite work experience and apply for up gradation to NHAI.

4.4 Although empanelment was proposed in 2 categories (Cat. A for 2 Km/2000 plants;
& Cat. B for 10 Km/10000 plants), but largely bigger size works only should be
awarded and smaller category should be used only if it is inevitable;

5. Eligibility Criteria for Empanelment:
5.1 Technical Resource Persons:

5.1.1  Team Leader - Minimum 3 years work experience in Plantation and allied
activities and Graduation in Forestry, Agriculture and allied subjects.

5.1.2 Team Supervisor - Minimum 2 years work experience in Plantation and allied
activities and Graduation in Forestry, Agriculture and allied subjects.

5.1.3 Team Member 2 - Minimum 1 years work experience in Plantation and allied
activities and Intermediate in Science.
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5.2. Documents required from the agency for empanelment

5.2.1  Certificate of registration from competent authority

5.2.2  NGOs/ Trusts are required to be registered under NGO Darpan (NITI Aayog
portal) of Govt. of India.

5.2.3  MSME/ Start-ups are required to be registered under Udyog Adhaar portal of
Govt. of India

5.2.4  PAN Card of Agency / ITR of Previous Year

5.2.5 Work order and work completion certificates for work experience
consideration.
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